
FIRno.213/2020
U/s386/506/306/34IPC
PSNebSarai(DIU)
24.06.2020

Thisisanapplicationmovedonbehalfofaccused/applicantKapilNagarforfurnishingofbail
bonds.
Present: Ld.APPfortheState.

AdvocateSh.RaviDrallfortheaccused/applicant.

Dueto spreadingofCoronaVirus(COVID-19),specialmeasurestakenbythe

Governmenttopreventitbyorderinganationwidelockdown,thehearingoftheurgentmatterhas

beenconductedthroughVideoConferenceusingCISCOWEBEXappaftertakingconsentofboth

theparties,intermsofdirectionsissuedbytheLd.DistrictandSessionsJudge,RouseAvenue

DistrictCourts.

Accused/applicanthasbeengrantedinterim bailforaperiodof30daysbythecourt

ofSh.SanjayBansal,SpecialJudge(PCAct),CBI-16on22.06.2020.AspertheordertheAccused

hasbeendirectedtobereleasedoninterim bailonfurnishingofpersonalbondinthesum ofRs.

25,000/-withonesuretyofthelikeamount.Accussedhassentthecolouredcopyofthescanned

bailbondsandthedocumentpertainingtosuretythatareAadharCardandthecopyofRCof

vehiclebearingregistrationno.DL-12CL-0231.Thedocumentshavebeenperused.

Inview ofthesubmissionsmadeandtherecordperused,thebailbonds furnished

onlineduetotheongoingprevailingsituation(pandemic)wheretheproceedingsareconducted

throughvideoconferencingareaccepted.Originalbailbonds/originaldocumentsbesubmitted

withtheIObefore05.00PM todayitselfwhoshallkeepitwithhim andshalldepositwiththecourt

asandwhenthenormalfunctioning/physicalcourtsresumes.Asthebailbondsareaccepted

onlinethereisnoneedtoendorseonthesame.

Atthisstage,anemailhasbeenreceivedfrom theIOwherebyithasbeenconfirmedtha

bailbondshavebeenreceivedbyhim.

CopyofthisorderbeuploadedandbesenttotheconcernedJailSuperintendentfor

necessaryrecordandcompliance.CopyoftheorderbeprovidedtotheLd.Counselforthe

accused/applicant.

Thisordershallbeconsideredasthereleasewarrantforthepurposeofthereleaseofthe

accusedfrom thejail.

Applicationstandsdisposedoffaccodingly.
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FIRno.88/19
PSJamiaNagar
u/s325/341/506/34IPC
Statev.AmantullahKhanandothers

24.06.2020

Present: Ld.APPSh.LalitPingoliaforthestate.
Ld.CounselMohd.Irshadfortheaccusedpersons.

DuetospreadingofCoronaVirus(COVID-19),specialmeasurestakenbythe

Governmenttopreventitbyorderinganationwidelockdown,thehearingoftheurgentmatterhas

beenconductedthroughVideoConferenceusingCISCOWEBEXappaftertakingconsentofboth

theparties,intermsofdirectionsissuedbytheLd.DistrictandSessionsJudge,RouseAvenue

DistrictCourts.

Ld.Counselappearingonbehalfoftheaccusedpersonssubmittedthatthe

complainanthasrefusedtorecordhisstatementbeforethecourtandhedoesnotwishto

compoundtheoffenceswiththeaccusedpersons.

Ld.Counselsubmittedthattheargumentsonchargecanbeaddressedonresumption

ofnormalfunctioningofthecourts.

Ld.CounselfortheComplainanthasnotsentanyreply.Inview ofthesubmissions

madeandtherecordperusedletthismatterbeadjournedenbloc.
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